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‘Neu Delhi: this the 277 day of Vviarb ;20003

HON'BLE MR,S.R ADIGE,\IICE CHATIRMAN(A) .
HON-'BLE DR JA-VEDAVALLIIMEMBEER (3)

shri N.RZYadayd

R/o S8, Kaliban Apar{ment
Udyan Marg;

Near Central School,

-----

Gole l”larket’"“
New pelhi oo Applican ¢

(8 y: shri UFs¥Bisht)
i3

1. Union of India
through
Secretary to the .
President of Indla,g
Rashtrapatl Bhauan’y

Del hi’

- 23l pirector of Adm:.nlstration,

Presiden t's Secretaria ty
Rashtrapati Bhawan’y

Neu Delh1o3
33‘1] The se cretary, 1;3 .
l"linistry of Financey ..

Dep tti of Ex fandlmm;3
North Blo ek’

New Delhi=11 2. o Respondentsy
(8y : Shri V.5.R.Krishna )

SR, A AdLaEsVE(A)s
Applicant impugns responden ts? order dated

183165497 (Annexure-f\]) and seeks placement in the
pay scale of RE164022900 vied¥ s 120H92 o

24 Heard bo th sidesy
3. ~ On the basis of an agreement entered into

- between respondents and representatives of the CPUD




- 2 -
JE Association and .0 (Hort) Association, U.D.Ministry
by letter dated 2,253?91_, sanctionad the scale of
S 6‘40'%,2 900 to JEs/50(Hort) who had completed 5 years
of service in.the entry grade, effective from 1;‘7"15238 5:‘
4, An..SO(qut) in Pr,es_identk_'is__s-ecretériat began
representing for extension of the above benevf‘i{: to
himeelf¥ The President's Secretariat took up the
matter and after protracted correspondence uith
_concerned Ministries extended the aforesaid benefit to
applicant and another SO_(l'brt) vide order dated
1861977 | |

5° . Applicant who joined service as S04 on
12;2787 nou seeks the antedating of that benefit to

125239 15e% the date he completed 5 years' servi ced

-6 1t is aluays open to resgpondents to extend
theAbe_n'ef‘i‘.t_Qf‘“a' particslar order to othersisimilarly
‘situated from 2 particular date ,,and_Cqurts/'lﬂ'ribunal's
would not interfere uitl_'.l‘tha.t date unless the same

is found to be illegal or arbitrary., In the present
case the benefits of UiDIMinistry eocmtatu 1 letter
dated 2284191 have been extended o those uorking

in bresident‘s ée'cr_etariat from the date o-f’ issus of the
order J..ef,13 18@.36;?97. _This canmot be said to be illeqgal
or arbitrary’ﬁ Eﬁ:ﬂjémore a G:végorder cannot be
officers If such a prayer was allowed  ano ther SO(Hort)
in Presiden_tu’s se cretari’;}t&,*é,mho joined earlier than
applicant could well come forward and claim antedating
of thoss benef‘itsl to an esven earlier date, on uhich

he completed 5 ye’ars_' service as S04

o




7. The OA warrants no interference and the ruling

in 5L3 1989(2) page 100 relied upon by applicant's

counsel does not advance applicant's claim in the

particular facts and circumstances noticed above’y

84 The OA is therefore dismissd. No costsi

( DR:A‘?VEdAVA.LLI.,..; (s.R.ADICE ¥ 7 -
MEMBER (3 VICE CHAIRMAN(A).

Jua/




